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Act na.XIII of 1985 fc
was issutd te th#+=¢;f'

rejoinder has also betn filas”rns»
the applicant. At the time of hear Y
this petilion for @dmission, the learned
counsel for the parties agreed that the
applicant may get substantial relief, if
the relief claimed under clause 'Gt is ak
to him. The learnmed counsel for the ap:f*
J¢rees that in case, two appeals dated 12,7.84
and 25.7.84 which are still pending with the
respondents are decided, the épplicant mayW'f"{fﬁz
substantial relief and it will mot be nnessﬁﬂf;*-
t0 decide the entire case, :

2 After a careful consideration of
contentions reaised before us, we direct
respondent no,2 to decide the appeals dated
12.7 1984 and 25.7.1984 filed by the appllaaﬁgagsh
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